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-a. P- 4. (1) The Umr Pradesb Municipalities, Notified Areas and Town Re~eal and 
d w c e  Areas (Alpakalik Vyavastha) (Amendment) Ordinance, 1991 is hereby re,ud;d. ""nn" 

M. 3' of (2) Notwithstanding such repeal, anything done or any action taken 
under the provisions of the principal Act, as amended by the Ordinance 
referred to in sub-swion (I ) ,  shall be deemed to have been done or taken under 
the correspondiag provisions of the principal Act, as amended by this Act, as 
if the provisions of this Act were in force at all material times. 

By order, 
NARAYAN DAS, 

Sachiv. , 



UTTARPRADESHSARKAR 

VIDHAYI ANUEHAG-1 
-------A 

NO. 1330/XVII-V-1- (KA) 7-1993 

Dated Eucknow, October 4, 1993 

NOTIFICATION 

THE following President Act enacted on October 4, 1993 is published 
for general information :- 

TI33 UTa'AR PRADESH A4UNICIPALITIES, NOTIFIED AREAS AND 
T O W  AREAS (ALPAKAEIR VYAWASTHA) AMENDMENT ACT, 

1993 

( h r i i r , ~ . ~ ~  .\cr No. !2  or- 1993) 

Enacted By the P?-esidmt in the Forty-fourth Year of the Republk 
of India. 

AN Act further to m e n d  the Uttar Pradesh Mrxnieipalitics. Notified 
Areas and Tovin Areas (Alpakalik Vyawastha) Adhiniyam, 1977. 



--A -- - -  - - -- i 
1 

IN exercise of the powers conferred by section 3 of the Uttar A,& s of1991 
Pradesh State Legislature (Delegation of Powers) Act, 1993, the l 
President is pleased to enact as  follows :- 

short l i t ' ~  1. (1) This Act may be called the Uttar  Pradesh Municipalities, coillmenccnie~it 
Notified Areas and Town Areas (Alpakalik Vyawastha) Amendment 
Act, 1993. 

(2) It shall be deemed to have come into force on the 30th day I 
of September, 1992. 1 f 

Amendment (4 
Sectioll 2 

2.  I n  section 2 of the Uttar  Pradesh Municipalities, Notified Areas ::T4$a '4 
and Town Areas f Alpakalik Vyawastha) Adhiniyam, 1977 (hereinafter 1 

i 
referred t o  a s  the principal Act) for  the word and figures "September 30, 
1992" wherever they occur, the word and figures "December 31, 1993", I 
shall be substituted. 1 

Amenciment of 3 .  I n  section 3 of the principal Act, for the word and figures 1 
section 3 

"September 30, 1992" the word and figures "December 31, 1993", shall 
be substituted. 

Valid,iti on 4 .  For removal of doubts i t  is hereby declared tha t  the powers,, 

functions and duties of the Municipal Board, its President and 
Committees and of the Town Area Committee and its Chairman vested 
in the District Magistrate immediately before September 30, 1992 shall 
be deemed to have v-alidly continued t~ be vested in the District 
Magistrate and anything done or any action taken by thc District 
Magistrate or by the person or authority to whom he may h:*ve delega- 
ted his powers, a t  anytime on or  after October 1, 1992 shall be valid 
as if the provisions of the principal -4ct as  amended by this Act were 
in force a t  all material times. 

SHANKER DAYAL SHARMA . 
Preside tlt.  

-- 
REASONS FOR THE ENACTMENT 

THE terms of the Boards and Committees functioning in the 
Municipal Boards, Notified Areas and Town Areas had expired in 1976 
and such Boards and Committees had ceased t,o fully reflect the aspira- 
tions of the people. As such, the Uttar Pradesh AIunicipalities, 
Notified Areas and Town Areas (Alpakalili Vyawastha) Adhiniyam, 1977 
(U.  P .  Act no. 13 of 1977) was enacted to provide for vesting of the 
powers. functions and duties of all the Afunicipal Boards, Notified Area 
Committees and Town Area Committees in the District Magistrates 
as a temporary arrangement for the administration of the Municipal 
Boards, Notified Areas and Town Areas in the State for a period of one 
year or unitl the reconstitution of the said Boards and Committees in 
accordance with the provisions of the Uttar Pradesh Municipalities 
Act, 1916 and the Uttar Pradesh Town Areas Act, 1914 as the case 
may he. Thc period of the said ternpol-ary arrangement was extended 
from time to time and lastly upto September 30, 1992 by the Uttar 
Pradesh Municipalities, Notified Areas and Town Areas (Alpakalik 
Vy::wzstha) (Sanshodhan) Adhiniyam, 1992 (U. P .  Act no. 5 of 1992) . 

2. In almost all the aforesaid Local Bodies elections were completed 
ant1 such bodies were duly constituted by September 30, 3992 but in a 



few elections could not be held and the period of the aforesaid tem- 
porary arrangement could not be extended by an enactment. It has, 
therefore, been decided to extend the period of aforesaid arrangement 
with retrospective effect from September 30, 1992 to  Decemher 31, 1993, 
and to  validate the work done and actions taken by the District Magis- 

I 
2 trate a t  any time on or after October 1, 1992. 
4 
i 

I 3 Under the proviso to sub-section (2) of section 3 of the Uttar 
Pradesh State Legislature (Delegation of Powers) Act, 1993, the 
President shall, befolre enacting any President's Act, consult a Com- 

I lP1 

mittee constituted for the purpose consisting af Members of both the 
Houses of Parliament. Since a considerable time has already lapsed 
due to  late submission of the proposal by the State Government and 
also the matter has become very urgent, the measure is, therefore, 
being enacted without consulting the said Consultative Committee. 

K . PADMANABHAIAH, 
Secretary to the Governmnt of India, 

I Ministry of Urban Development. 

- I -.. I By order, 
N.  K .  NARANG, 

Sachiv. 

q?oqno~o.rfo--qu61u 2s ero (Rt i t0) - (1707)-1993-sso I 



Dated Lucknow, April 5,  1994 

IN pursuance ef the plovisions of clause (3) of Article 348 of the Constitution of 

la(ia, tbe Governor is pleased to order the publication of the following Bnglish tramlation 
of the Uttar Pradesh Municipality, Notified Area Aur Town Area (A@ kalik Vyawastha) 

Pmdesh Legislature and assonted to by the Governor on April 4, 1991. 

THE UTTAR PKADESH MUNICIPALITIES , NOTIFIED AREAS AND 
TOWN AREAS (ALPAKALIK VYAVASTHA) ADHINIYAM, 1994 

(U. P. Act No. 8 3f 1994) 

[AS Passed by the U. P. LegIsIalurej 

AN 

to provide fur certain temporary arraugenrents for,?b adsrsrLBtf4tlon ' ef 
certain Municipalities Notified Areas and Town Awm. of the Sate 

IT IS HERBBY enacted in the Forty-fifth yeat of the Republic of India 
as follows : 

1. (1) This Act may be ccrlkd the Uttaf Piadesh ~unicip&&s, 
Notified Areas and T o r n  Areas (Alpskalik V84asth8) MbiRi- I-. 

(2) It shall be d e e ~ ~ ~ s d  to have come into forts on January 18,1934, 

(a) notwithstanding anything in the said Act dl members of the 
Municipal Board including the President sbll Cew to hold their 
respective oflBces ; 

(b) all powers, functions and duties of theMunicipal B o d ,  its Pre- 
sident and Committees shall be vested in and be exaGsed, p d k b e d  
and discbarged by the District Magistrate asid the District M-trate 
[including the person or authorit7 to whom the District M w t r a  
delegates his powers under subsection (2) of section 41 8m be 
deemed to be the Municipal B o d ,  its president or the & d t t m  
concerned as the occasion may require. 

(2) With effect from the 19thday of Janusug, 1994 the groVkions o! the 
said Act shall until May 31, 1994 at until the constitution of the nmM 
Area Co-ittees under the provisions of the said Act, whichever is earlier, 
have effect in relation to the Notitied heas  speciw in Scheduls I1 subject 6, 

3 
to the foilowing provisions, namely i- 

(a) notwithstanding anything inthosaid Act, tbpesidalu and dl 
memberb of the Notified Area Committee shU c e w  to hold tbair 
respective of2lWs ; 



(b) all powers, functions andduties ofthe Notified Area Committee 
and ~ t s  president shalt be vested in and be exercised, ptrformed and 
dischPrged by the District Magistrate and the ~ i s t r i c ~  Magistrate +. 

[including the person or authority to whom the District Magistrate 
delegate his powers under sub-section (2) of section 41 shall be 
deemed to be rho Notified Area Committee or its president, as tb 
occasion may require. 

3. With effect from the 19th day of January, 1994, the provisions of the 
U.P. Town Areas Act, 1914 (U.P. Act no. 2 of 1914), hereinafter in this see- 
ti0n referred to as the raid Act,shall until May 31, 1994 or until the consti- 
tutlon of the %'own Area Committee under the provisicns of the said Act, 
whichever is eariler, have efXect in relation to the Town Areas specified in 
Schedule 111 subject to the following provisions, namely :- 

(a) notwithstanding anything in the said Act, the Chairman and all 
members of the Town Area Committee shall ceese to hold their respec- 
tive offices ; 

(b) all powers, functions and duties of the Town Area Committee 
and its Chairman shall be vested in and be exercised, performed and 
d i s c h a r a  by the District-Magistrate and the District Magistrate inclu- 
ding the petson or authority to whom the District Magistrate delegates 
His power linder sub-section (2) of section 4 s h l l  be deemed to be the 
Town Area Committee or its-Chairman as the o v s i o n  may require. 

4. (1) The provisions of this Act shall also apply wbcre a Municipal 
Board, Notifled Aria Committee or T ~ w n  Area Committee had alrezd y been 
dissolved or superseded under any .otbr  provision of the relevant Act and 
such dissolution or hpersessian was in farce immediately beforc the 19th 
day of January, 1994. 

(2) Subject to any general or special orders of the State Government, the 
District Magistrate may-in m ~ c t - ~ f  all or any of the pomers conferred on 
him by clause (b) of sub-section(1) or clause (b) of sub-section (2) of 
section 2, or -~(h) .~f  6eMien J,, delegate, subject to suck conaitions z as he may tlri flt to impose, the ,powers sa aonferred, to any one or more 
person or autharity to be specim by him in that behalf. 

(3) Tim State Government h m  .time 40 time, by notification, make 
meh incidelal.and consequential m d a  forbhe removal of any difficulty as 
may appear to it to be necsssary or W r a b l e  for any of the foregoing and 
amw%ad purposes. 

(4) Every notification issued under subsection (3) shall, as soon as may be, 
sftar it is issued, be laid before each House of the State Legislature while 
it is  in session, for r total period of not lass than thirty days extending in its 
one session or more than one successive sasions, and shall unless some later 
date is appointed, trrke effect from the $ate of its publication in the Gazette, 
suqect t o  such modifications or annulments as the two Houses of the Legis- 
lature may during the said period .agree to make so however that any such 
modiicstion or annulment shall be wirhout prejudice to the validity of any- 
thing previously done thsreunder. 

Temporary Pro- 
vision regardins 
adrniai~tratton of 
Town Mas 

Additional 
ProG~i- 

Act 5. (1) The Uttar Pr&esh Municipalities, Notified Areas and Totvn Areas ~ e p d  and 
(AlpakaIik Vyavastha) Adhiniyam,lg?'f and the Utt ar Pradesh Manicipaii: ies, savings 
Notified Areas and Town Ar8c.s (Alpakalik Vyavasthti) Adhyadesh, 1994 
are hereby repealed. 

, 
(2) Notwithstanding such repeal anything aonz or any axion tn&n 

I 1% under the Act or the Ordinance referred tc in su6section ( i )  shzll be t - deemed to hare been donc or taken unde~ the cnrrespo~ding provisions of 
ttris Act, as if the provisions of this Act were in force at all nxitcrizr tiacs. 
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SCHEbULE-I 
[See Section 2(l )j 

ALIGARH 

ALMORA 

AZAMGARH 

MAU 

BAHRA'ICH 
RALLIA 

VARANASI 

s1. No. Name of District Name of Nagarpalika 
I ' - .---- ..- 

1 .. 3 3 -.-- 
I AGRA 1. Fatchpur Siknri 

2. Achchnera - 
3.  Shamshabad 
4. Tundla 
5.  Etmadpur 
6. Bah 
7. Atrauli 
8.  Hathras 
9. Sikandrarau 

10. Khair 

11.  Alluo~a 
12. Bageshwar 

13. Azamgarh 
14. Mubarakpur 
15. Maunath Bhanjan 

16. Nanpara 
17. Ballia 

18. Rasara 
19. Bhadohi 
20. Mughal Sarai 
21. Ramnagar 
22. Gopiganj 

9 BANDA 23. Banda 
24. Chitrakoot Dharn - 
25. Atana 

BARABANKI 26. Nawabganj (Barabanki) 
27. Rudauli 

11 BASTI 28, Basti. 
12 SIDKARTH NAGAR 29. Khalilabad 
13 BAREILLY 30. Tatari Bazar 

31. Bansi 
32. Aonla 
33. Bheri 
34. Farid pur- 
35. Nawabganj 

331 JNOR 36. Bijnor 
37. Chandpur 
38. Dhrunpur 
39. Nagina 
40. Naji babad 
41. Nahtaur 
42. Afjalgarh 
43. Kiratpur 
44. Syohara 
45. Sherkot 
46. Noorpur 
47. Haldaur 
48. Badnun 
49. Szhaswsx~ 
50. Ujhani 
5s. Rilsi 
52. Kakrala 
53. Bisa~ili . 

*- .-- - ----- . -- - - -- - - - -  A -- --- c- , 



CHf\:\';C:Ll 

DEOR l l\ 

DEHRADUN 

ETAH 

2 1 ETAWAH 

22 FARRUKHABAD 

23 FATEHPUR 

24 PAURI. GARHUIAL 

25 GHAZIPUR 

rZb GHAZIABAD 

27 GONDA 

5 d ~ ,  1994 19 - 
- 3 - -- 

54. A noopshahr 
55. Dibai 
56. ~ahangorabdd 
57. Khur~a 
58. Gulwathi 
59. Syana 
60. Shi karpur 

61. Joshimat 
62. Chamoli Gopeshwar 

$3. Deoria 
64. Gaurabarh~j  
65 Psdrona 

66. Mussoorie 
67. Rishikesh 
68. Yikasnagar 

69. Etah 
70. Ganjdundwara 
71. Jalesar 
12. Kasganj 
73. Soron 
74. Aliganj 
75. Marahra 

76. Auraiya 
77. Bharthana 
78. Jaswantnaga r 
79. Chibramau 
80. Kannauj 
81. Gursahaiganj 
82. Bindki 
83. Fatehpar 
84. Kotdwar 
85. Pauri 
86.Srinagra - 
87. Dugadda 
88. Mohammadabrrd 
89. Jamania 
90. Modinagar 
91. Pilkhua 
92. Mumd nagar 
93. Garbmukteshwar 
94. Balrampur 
95. Gonda 
96. Karnailganj 
97. Utraula 
98. Nautanwa 
99. Mahrajeangj 
100. Bilgarm 
101. Hardoi 
102. Pihani 
103. Sandila 
104. Shal~a bad 
1t15. Sandi 
105. Malla\vao 
107. Charkn~ri 
108. Hamirp~ar 
109. Mahoh:: 
110. R.?!h 
I 1  1 .  MnlldaIin 

.- -... -- - - .. ...-- 



qtrn mram qm, s &g, 1 9 9s 
--- - 

2 3 
-- I_-I_ _C-- -- 

JALAUN 112. .inlaun 
113. );3!pi 
114. IZonc;~ 
115. Or21 

JAUNPUR 

JHANSI 

Ghat ampur 
1% Ii~aur 
Pukhrayan - 

KANPUR DEHAT 123. 
124. 
125. 

126. Golagokarannatb 
127. Lakhimpur 
128. Mohammdi 
129. Paliakalan 

13%). I~I i tpur 

131. Mainpuri 

132. Shikohbad 
133. Sirsaganj 
134. Kosikalan 
'I 35. Brindaban 
136. Baraut 
137. Sardhana 
138. Bagpat - C --.s*-. -r.- , . - 
339. Chunar 

140. Robeltsganj 
141. Akrauta 

> 
142. FIasanpur 
143. Dhanora 
144. Bilari - 

145. Bahjoi 
146. Tbakurdwara 
147. Bachhraiun 

LALITPUR 
tr/IAINPURI 
FIROZABAD 

NAINITAL 

~ashipur 
Nainital 
Jaspur 
Rud rapurz 
Tanakpur 
Khatima 
Godarpur 
Kichcha 
Sifarganj 
Bajpu r 
Dharwati 



 is^ *n mmq mzL 5 ass, 1 s 94 1s 
- - --. -- --- -- - 

2 
I _ _ - - . - - - -  

3 ---. - 
RAERARELl 166. Raebareli 

167. Jais 

RAMPUR 16s. Swar 
169. Bliaspur 
170. hlilak- 

' 171. Tanda 

SAHARANP UX 172. Deoband 
173. Manglaur 
174 Roorkee 
175. Nrrkud 
176. Sarsawan 
177. Gsilgoh 

SHAJAHA NPU K 178. Tilhar 
169. Julalzbad 

SITAPUR 180. Elswan 
181. Khairabad 
1 82. Laharpur 
iS3. Neenlsar misrikh 
1 84. Maluuood abad 

TEHRIGARISWAL 185. Tehri 
ib 6 .  Hareadranagar 

SULTANPUR 18 1. Sultanpur 
UNNAo lS8. Bangarmau - 

189. Unnao 
190. Gangaglrat 

UTTARKA SHI 191. Uttarkashi 
MUZAPFAR NAGAR 192. Kairana 

193. Shamli 
1 94. Khat auli 
I 95. Kandhla 

FALZABAD 136. Tanda 
197. Akbarpur 
198. Ayodhpa 
1 39. Jalaipur 

GHAZIABAD 200. Dadri 
201. Sikandrabad BULANDSHAHR - 

SCHEDULE 11 
[See Section 2(2)] ---- -- - - - -- -,- 

Name of District Name of Notified Area 
- -_- -  __-__I_ ----- 

2 .-. -- --- -- - 3 - 
BAHRA1CE.I I .  Bhinga 

2. Rewti 
BALLIA 3. Maniyar 

4. Sikanderpur 
BASTI 5. Maghar 
GONDA 6. Tulsipur 
MIRZAPUR 7. Chopan 
MORADABAD 8.  Sirsi 

9. Naugawan Sadat 
SAHARANPUR I 0. Titri 

I TEHRIGARHWAL 11. Deoprayag 
12. Muni Ke Reti 
1 3. Kirti Nagar 

PITHORAG,4RFI 14. Lohaghat 
CHA hlOLl 15. Nand Prayag 

I ALMORA 16. I>w~trailat 
MIRZAPUR 17. Obra 

--- - - -- --- /- 



$].No. Name ofT0Wnhea 
_- - - - ---- - 

/-------- 

1. Dzyalbagh 
2. Fatehabad 
3. Jagner 
4. Pinahat 
5 .  Swamibagh 
6. Khairagarh 
7, Kirawali 
8. Besawa 
9. Vija yagar h 

10. Chbarrah 
1 1. Harduaganj 
12. Hasayan 
13. Jalali 
14. Kaudiyaganj 
15. Medu 
16. Mursan 
17. Dilkhana 
18. Purdilnagar 
19. Sasni 
20. Jattari 
21. Iglas 
22. Bharatmql 
23. Jhunsi 
24. Mau A i m  
25. Pb00lpur 
26. Sataya Aqil 
27. Sirsa 
28. Bharwari 
29. ~an$anpur 
30. Handia 
31. Sirathu 
32. ~aigopalganj 
33. Chayal 
34. Sbankargarh 
35. Karari 
36. ~ j h u b a  
37. KauranWa 
38. Amila 
39. Atrouliya 
40. Kopaganj 
41. ~obar ighat  
42. MO hammadahaa go ha na 
43. Nizamabad 
M. Phoolpur 
45. Saraimir 
46. Dadati 
47. Ghoshi 
48. Katghar (Lalganj) 
49. Bilariaganj 
SO. Ajamatgarh 
51. Mahara~ganj 
52. Jiyanpur 
53. Mehnagar 
54. Ekauna 
55. Jarwal 
56. Risiabazar 

n- - - 

(See Section 3) 
I_- 

_ _ _ _ _  _ _ _  - -------- 

~ 1 .  No. Name of Town Area 

.- _- -__C 

_ __-I_ __ _ _  A-- . 

57. Badagaon 
58.  Bansdih 
59. Snhztwar 
60. Belthruroad 
61. ~halciy,? 
62. Crangdpur 
63. Gyanpur 
64. Chandzuil 
65. Syedraja 
66. Kumhria 
67. Naibazar 
68. Ghosiaba~ar 
69. Suriawan 
70. Naraini 

72. Baberu 
73. Manikpursafahat 
74. Oran 
75. Matondh 
76. ~ilsandabujurg 
77. '~indawari 
78. Banki 
79. Dewan 
80. Dadbd 
81. Fatehpur 
82. Ramnagar 
83. Satrikh 
84. Tikaitnagar 
85. Jaid ur 
8 .  ~ a i f i i ~ g a r h  
87. Siddaur 
88. Mehdawal 
89. Sohartgarh 
90. Barhnibazar 
91. Hariharpur 
92. Fatehganj (East) 
93. Ricbha 
94. Sonthal 
95. Shahi 
96. Shishagarb 
97. Sirauli 
93. ~ e e r g a n j  
99. Fatehganj (West) 

100. Shergarh 
161. Choratanda 
102. Ghirianijabtakhan 
103. Xthoura 
1 04. Visharatsan-i 
r 0s. Dewaraniya 
106. Faridp~r 
103. .rhaloo 
103. Mandanlar 
109. Saiiinpul. 
110. Badhapcr 
I j 1. Sahaspur 
I 12. ~alalahad 

,.-- .-- -. 
___C_-- 



m?S&VWlVT7qW, S q d ~ f ,  1934 21 
-- 

Name of Town Area Si. No. Nam of T o m  Area --- - - 
Aiapur 174. Achhalda 
Dataganj 175. Dibiapur 
Gada 176. Bidhuna 
Gun no ur 177. Babarpur Ajitmal 
Is lamna ga r 178. Atasoo 
Mu ndia 179. BaJcewar 
Use hat 180. Kamal Canj 
Syedpur 181. Shamshabad 
Babarala 182. Talgram 
Kunwzrgaon 183. Tirwaganj 
Sar bu na 184. Sikandarpur 
R ud ayh n 185. Sauriqh 
Guladia 186. Samdhan 
Kachla 187. Khaga 
Faizga~lj 188. Kishunpur 
Wajeerganj 189. Koda Jahanabad 
Usawan 190. Bahua 
Aurangabad 191. Rudra Pri~yag: 
Bilaspur 192. Bahadurganj 
Bhawan Rahadur Nagar 193. Syedpur 
Datari 194. Dildar Nagarcurn-Fatehpur Bpzat 
Dankaur 195. Sadat 
Jewar 196. Jangipur 
Bugrasi 197. Babugarh 
Kakod 198. Faridnagar 
Plasu 199. Nivari 
Rabupura 200. h n i  
Khanpur 201. Patala 
Jahangecrpur 202. Dasna 
Narora 203. Katra 
Kap tmganj 204. Khargupur 
Rampur Kar khana 205. Mankapur 
Rudr apur 206. Pachperva 
Lar 207. Barhhalganj 
Rrsmkoia 208. Gola 
Sevar hi 209. Pipraich 
Bhatgar Rani 210. Sisvabazar 
Kushinagar 21 1. Mundarabazar 
Saiempur 212. Anandnagar 
Bhatnibazar 213. Pipigaqi 
Gauri bazar 214. Nichloul 
Hata 215. Ghughali 
Majhauliraj 2i6. Beniganj 
Khad ha 217. Madhoganj 
Doiwala 218. Pali 
Harbartpur 219. Gopamau 
Amanpur 220. Kachaona-Patseni 
Awagarh 221. Kursath 
B ilrarn 222. Surnerpur 
Nid ho uli kalan 223. Sareelzr 7 
Mohanpur 224. Kharela 
Patiali 225. Kulpahar: 
Raja ka Rampur 226. Kurara ' 
Sankit 227. Kohandu' 
Sahawer 228. Kabrai 
Bhargain 229. Kerakat 
Jairhra 230. Machlishahr 
Sid hpura 231. M:riy4hum 
Ikdil 232. Jafarabad 
Lkhna 233. Kadaura 
Phanphoond 234. Madhogarh 



383. Bhighapur 
384. Nyaotini 
385. Mohan 
386. Rasulabad 
387. Nawabganj 
388. Barkot 
389. Gochar 
390. Budhanzr 
3 91. Charthawal 
392. Jansath 
3 93. Jalalabad 
3 94. Jhijhana 
3 95. Meerapur 
396. Purkaji 
397. Shahpur 
398. Sisauli 
399. Thana-Bhawan 
400. Onkarhedee 
401. Gateepu~taa 
402. Oond 
403. Banat 
404. Karhal 
405. Madarsa 
406. Gosaigaal 
407. Beekapur 
408. Ashrafpur 

Kichaucha 

By order, 
- N. 3C. NARANG, 

Sucliiv. 
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